46 of 1948.

THE LABOUR PROVIDENT FUND LAWS (AMENDMENT)
ACT 1976

Nb: 99 oF 1976

[7th Septembe'r 1976]

An Act further-to- atffétid the-Coal” Mines Providént Fund, Famlly
. Pension;and:Benus Schemes'Act; 1948;- the Bmpléyees” Provi-
derieButrds and PamilyPension Fund’ ALt 19‘5“2 the W ealth’“r;m’
- Aets TgsPand the Thicotire taX Act, 1961‘

Bg it enacted by Parhament m/ the Twenty—seventh Year of the
Republici-of Thdiddas:fofows:— : fe e

. [ R
CHAPTER 1
PRELIMINARY

17 (1) “This A¢t may be. called the Labour Prov1dent Fund' Laws
(Amendmenﬁ) Act, 19786,

(2) The: provlsmhs of sectionis 30* #nd-31 shall ‘come intd fofte at on’éé
and the remaining provisions of this Act shall b:déetied to* avé corhé
into force on the 1st day of August, 1976,

CHAPTER'TT" -
: [ I S
AMENDMENT OF THE: Cost MINES PROVIDENT TOKD, FANHLAY PENSION -
AND-BONUSSCHEMES /\50'1*?‘}94’8‘- '

2. Inthe Iowg tifle t6 the Cdal Mines Providént F und Family. J’on»
sion and Bdnug bchcme@ Act, 1948 (helenmftn 1efe11ed 1o as the Coal
Mined Provident Timd Aty after ﬂw words “T
the words “ & Déposit-linked Thsurance ek

ily. Pension Sch wene’’)s
shall be insericd.-
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Aretid. 3. For sub-section (I) of section 1 of the Coal Mines Provident Fund -
ment of Act, the following sub-section shall be substituted, namely: —
section 1.

“(1y This Act may be called the Coal Mines Provident Fund and
Miscellaneous Provisions Act, 1948.”".

Amend. 4. In section 2 of the Coal Mines Provident Fund Act,—
ment of
~ section 2, (i) in clause (c¢), the words “or the contribution payable in

respect of an employee to whom the Insurance Scheme applies” shall

B be 1lr:se\1lte’g1' at - t/he end,, T AT T T OSSO T
(i) aftér clause (f), the followmg clauses shall be inserted,
namely: —- erur S

‘(fa) “Insurance Fund” means the Deposit-linked Insurance
Fund established under sub-section (2) of section 3G;

(fb) “Insurance Scheme” means the Coal Mines Deposit-
linked Insurance Schgme framedy: under sub-section (1) of
section 3G;’;

(#1i) clause (ff) shall be re-lettered as clause (fc).

Amend- 5. In section 3A of the Coal Mines Provident Fund Act,—

t of . -
:::Itlion (a) in sub-section (3), after the word, figure and letter “section
3A. 3E”, the words, figure and letter “and section 3G” shall be inserted;

(b) in sub-section (4), for the words “and the Coal Mines Family
‘Pension’’ Sb‘heme”’ the words “, the Coal Mines Family Pension

§¢heme and the ‘h}lsiurar;ce Scheme” shall be, sphstituted, oo o2
Amend. 6 Intisub- sectl@nn('p’) of seetion 3€ bf thy Moal Mities! [ ProvidertiPiund
ment of Act, for, ,the!words iﬁ(}e,q ther Goal: -Mings, Bamilyr«Rension Bokerhetthe
section words “ 'the Coal ‘Mines Faz\m}y Pension L Seheme. and, the .Insurapce
3C. Scheme” shall be substituted. o
" VT U T AT R LT (7 RO RTA N AR b S :

Insertion 1. After section 3F of the Coal Mines . Promdeht Fund Act,; thei
of new following section shall be inserted, namely:—
section VST
3G, :

v K AR RN
Coal “ ‘3G. (I) The Central Govcrnment may, by notlﬁcatmn
Mines = twot Official'Gazbtidi hame’a schieft ‘to B daT1dy thié CS),?i Mmes
lI_)ellzosit'-‘fv b linked Insurance Scheme for the purpose of provu\in;g life in
inkeq vt

benefits _ to ;such employees as are: covered. by the: Coal Mlnes

I i
nsurance Prov1dent Fund ;peheme:

Scheme,

~f'i“' O L TSI P A IR CITTERT o el

r
H

(2) There shall be estabhs}?eq as sgon as may be after the
framing of the Insurance Scheme, a Dep051t linked Insurance Fund
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“1., - -Explanation.—For the purposes of this sub-section,—

(a) the expression “basic wages” has the meaning a331gned
to it in the Employees’ Provident Funds and Miscellaneous
Provisions Act, 1952, ‘

Prygyosy

BRI (b) “dearness allowance” means all cash payments, by

whatever name called, paid to an employee on account of a rise -

in the cost of living and shall be deemed to include also the

2

cash value of any food concession allowed to the employee;
o :

(¢) “retaining allowance” means an aliowance payable for -

the time being to an employee of any coal mine during any
period in which the coal mine is not working, for retaining
his services.

(3) The Central Government shall, after due appropriation made

By Parliament by law, contribute to the Insurance Fund in relation

v“to ~each employee covered. by the Coal WMines Provident Fund
' S¢héme, an amount representing one-half of the contribution Wthh
«dan employer is required, by sub-section (2), to make.

(4) (a) The employer shall pay into the Insurance Fund such

further sums of money, not exceeding one-fourth of the contribution

which he is required to make under sub-section (2), as the Central

Government may, from time to time, determine, to meet all the
expenses in connection with the administration of the Insurance
Scheme other than the expenses towards the cost oi any benefits

,.gprpyiged by or under that scheme.

(b) The Central Government shall, after due apgropriation made
by Parliament by law, pay into the Insurance I'und such further
suIJns of money representing one-half of the sums payable by the
employer under clause (a), to meet all the expenses in connection
Wlth thé administration of the Insurance Scheme other than the
expenses towards the cost of any benefits provided by or under Lhat
scheme.

(5) The Insurance Fund shall vest in the Board and shall be
dm1n1stered by the Board in such manner as may be specified in
’t e Insurance Scheme,

(6) Any scheme framed under the provisions of sub-section €))
tmaysprovide for ail or any of the matters specified in-the Third
mSchedule., - :

é In sub-section (2) of sectionn 5 of the Coal Mines Provident Fund
Act, for the words “Third Schedule”, the words “Fourth Schedulé”
shall-he!substituted.

8. Inigection 7 of the Coal Mines Provident ¥und Act, after the words
“amend or vary”, the words “either prospectively or. retrospectively”
shall; berdnserted. : : :

o

L. In section TA of the Coal  Mines Provident {,
wardd il sue , and i of wonivy of e
in which it is so Jaid o session hmmoedistely following™, the

“twro erimore successive sessions, and i, before the expivy of the session
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immediately following the session or the successive sessions aforesaid”
shall be substituted.

11. In sub-section (3) of section 8 of the Coal Mines Provident Fund
Act, after the words 'Coal Mines Family Pension Scheme'’, the words
“‘and also in relation to any amount payable under the Insurance Scheme’’
shall he inserted.

I2. In sub-section (1) of section 10 of the Coal Mines Provident Fund
Act, after the words “Coal Mines Provident Fund Scheme”, the words
“or.the Insurance Scheme” shall be inserted.

13. In sub-section (1) of section 10E of the Coal Mines Provident Fund
Act, for the words and brackets “The amount of contribution (that is to
say: the employer’s contribution as well as the employee’s contribution)”,
the-words and brackets ‘““The amount of contribution (that is to say.the
employer’'s contribution as well as the employee’s contribution in pursu-
ance of the Coal Mines Provident Fund Scheme and the emplolyer’s
contribution in pursuance of the Insurance Scheme)’’ shall. be sub-
stituted.

14. After section 11B of the Coal Mines Provident Fund Act the
following sections shall be inserted, namely:—

‘11C. (1) The Central Government may, if requested so to 'do
by the employer, by notification in the Official Gazette, and subject
to such conditions as may be specified in the notification, exempt
any coal mine from the operation of all or any of the provisions of

_ the Insurance Scheine, if it is satisfied that the employees of such
eoal mine are, without making any separate contribution or pay-
ment of premium, in enjoyment of benefits in the nature of life
insurance, whether linked to their deposits in provident fund or. not,
and such benefits are more favourable to such employees than the
benefits admissible under the Insurance Scheme, ,

(2) Without prejudice to the provisions of sub-section (,15, the
Insurance Scheme may provide for the exemption of any person or
class of persons employed in any coal mine and covered by that
scheme from the operation of all or any of the provisions thereof; if
the benefits in the nature of life insurance admissible to such person
or class of persons are more favourable than the benefits provided
under the Insurance Scheme.

(3) Where, in respect of any person or class of persons employed:

in any coal mine, an exemption is granted under this section from the
operation of all or any of the provisions of the Insurance Scheme

(whether such exemption is granted to the coal mine wherein suchi:: -
person or class of persons is employed or o the person or-class ofsisix

persons as such), the employer in relation to such coal mine—

fey shall, in relation i{o the bmw‘.ﬁis in the nature of  life:

insurance, 1o which anv such person or class of persons is

entitTed, or any insurance fund, maintain such accounts, submitr o
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et

such returns, make such investment, provide for such facilities
for inspection and pay such inspection charges, as the Central
Government may direct;

(b) shall not, at any time after the exemption, without
the leave of the Central Government, reduce the total quantum

. of benefits in the nature of life insurance to which any such

person or class of persons was entitled immediately hefore the

‘date of the exemption; and

(¢) shall, where any such person leaves his employment

- . and obtains re-employment in any other coal mine, transfer

within such time as may be specified in this behalf by the
Central Government, the amount of accumulations to the credit
of that person in the insurance fund of the coal mine left by
him to the credit of that person’s account in the insurance fund

~ of the coal mine in which he is re-employed or, as the case

may be, in the Deposit-linked Insurance Fund.

Explanation—For the purposes of this sub-section “insurance

fund” means any fund established by an employer under any scheme
for providing benefits in the nature of life insurance to employees,
whether linked to their deposits in provident fund or not, without
‘payment by the employees of any separate contribution or premium

i in v‘,t,hat behalf.

(4) Any exemption granted under this section may be cancelled

_' b‘y the authority which granted it, by order in writing, if an employer
“7 fails to comply—

(@) in the case of an exemption granted under sub-section
(1), with any of the conditions imposed under that sub-section
or with any of the provisions of sub-section (3);

(b) in the case of an exemption granted under sub-section
(2), with any of the provisions of sub-section (3).

i . () Where any exemption granted under sub-section (1) or sub-

. Seétion (2) is cancelled, the amount of accumulations to the credit

of every employee to whom such exemption applied, in the insutance
fund of the coal mine in which he is employed shall be transferred

“'Nithin such time and in such manner as may be specified in the

Ihsurance Scheme to the credit of his account in the Insurance Fund.

11D. The provisions of this Act shall have effect notwithstand-

ing anything inconsistent therewith contained in the Life Tnsurance

Corporation Act, 1956.".

Act to
have
effect
notwith.
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" in Act

31 of 1956,

A
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Insertion 7:15.-The “Third Schedule to the Coal Mines Provident Fund Act shall
%fhl_legv hre re-numbered as the Fourth Schedule and before the Fourth Schedule
1T

Schedule, as so re-numbered, tiie [ollowing Schedule shall be inserted; namely:—

: “THE THIRD SCHEDULE
i (See section 3G)

MATTFRS TO BE PROVIDED FOR IN THE Co0AL MINES DEPOSIT-LINKED
INSURANCE SCHEME

1. The employees or class of employees who shall be covered by
the »II’]SLU‘BHCO Scheme.,
Jigafiz o
2. The ‘manner in which the accounts of the Insurance Fund
shall be kept and the investment of moneys belonging: bo""t'he Insur-
‘ibrance Fund, subiect to such péattern of investment as may be deter-
'{fi n‘llned b¥ order. by the Central Government.

3 The form in which an employee shall furnish perticulars
" about himself and the members of his family whenever required.

(

4. The nomination of a person to receive the insurance amount
sardue to the emploves after his deat‘l and the cancellatlon or varlatlon
- r5r0f such nomination.

5. The registers and records to be maintained in respect of
employees the form or design of any 1dent1ty card, token or disc
for the purpose of identifying any employee or his.. nomlnee or
member of his family entitled to receive the insurance amount,

6. The scales of insurance amount which shall not be less than

& the avtl%e balance in the account of the cmployee concerned in, the

‘Fudd’ during a period of three years immediately preceding “his
death or more than rupees ten thousand. ’

ity . .. Thetminimum average balance to be maintained by an em-
. ployee in the Fund to make him ehglb]e for the beneﬁts under the
scheme. :

8. The manner in which the amount due to the nominee or the
“Hember of the family of the emp10yee under the scheme is to be
paid 1nmudm¢ d provision that the amount shall not be pa1d other-
wise than in the form of a deposit in a savings bank account, in the
<iname’0f such nominze or member of family, in' any correspondmg

new bank specified in the First Schedule to the Banking Companles
- (Acqu1s1t10n and Transfer of Undertakings) Act, 1970

P

9. Any other matter which is to be prov1ded for in the Insurance
: “Scheme or which may be necessary or proper for the purpose of
' 1mp1ementmg that scheme.”.

CHAPTER 111

Tl

AMENDMENT OF THE I MPLOYEES' PROVIDENT FUNDS AND FaMILY
Pension Funp Acr, 1952

16, In the

dion i

.‘;,11 i {u(,u

T340
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17. For sub-section (1) of section 1 of the Employees’ Provident Funds
Act, the following sub-section shall be substituted, namely:—

“(1) This Act may be called the Employees’ Provident Funds
and Miscellaneous Provisions Act, 1952.”,

18. In section 2 of the Employees’ Provident Funds Act—

(a) in clause (¢), the words “or the contribution payable in
respect of an employee to whom the Insurance Scheme applies” shall
be inserted at the end;

(b) in clause (ff), after the words “a Scheme”, the words “or
the Insurance Scheme, as the case may be,” shall be inserted;

(c) in clausé (fff), after the words “any Scheme”, the words
“or the Insurance Scheme, as the case may be” shall be lnserted

(d) clause (iz) shall be re-leitered as clause (ic) and before

clause (ic) as so re-lettered, the following clauses shall be inserted,
namely: —

‘(ta) “Insurance Fund” means the Deposit-linked Insurance
Fund established under sub-section (2) of section 6C;

(ib) “Insurance Scheme” means the Employees’ Deposit-

linked Insurance Scheme framed under sub-section (1) of sece
tion 6C;". . BRI L2

19. In sectiOn 5A of the Employees’ Provident Funds Act,—

(a) in sub-section (3), after the word, figure and letter “section
6A”, the words, figure and letter “and section 6C” shall be inserted;

(b) in sub-section (4), for the words “and the}.Family Pension
Scheme”, the words ¢, the Family Pension Scheme and the Insur-
ance Scheme” shall be substituted.

20. In sub-section (3) of section 5D, and section 5E, of the Employees’
Provident Funds Act, for the words “and the Family Pension

,SCheme” the words ¢, the Family Pension Scheme and the Insurance
Scheme” shall be substltuted

21. After section 6B of the Employees’ Provident Funds Act, the -

following section shall be inserted, namely:—

6C. (1) The Central Government may, by notification in the
Official Gazette, frame a scheme to be called the Employees’ Deposit-
linked Insurance Scheme for the purpose of providing life insurance
benefits to the employees of any establishment or class of establish-
ments fo which this Act applies.

(2) Therc shall be eslablished, as soon as may be after the
framing of the Tnsurance Scheme, a Deposil-linked Tnsurance Fund

into which shall be paid by the emplover from time to time in res-

pect of ove
ployer, such amaunt, not being more than one per cent. of the aggre-
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the Central Government may, by notification in the Official Gazette
specify.

Explanation.—For the purposes of this sub-section, the expres-
sions “dearness allowance” and “‘retaining allowanee” have the same
meanings as in section 6.

(3) The Central Government shall, after due appropriation made
by Parliament by law, contribute to the Insurance Fund in relation
to each empluyee, of any establishment or class of establishments to
which this Act applies, an amoun{ represenling one-half of the

. contribution which an employer is required, by sub-section (2),
make,

(4) (@) The employer shall pay into the Insurance Fund such
further sums of money, not exceeding one-fourth of the contribution
which he is required to make under sub-section (2), as the Central
“Govérnment may, from time to time, determine to meet all the
expenses in connection with the administration of the Insurance
Scheme other than the expenses towards the cost of any benefits
provided by or under that scheme,.

(b) The Central Government shall, after due appropriation made
by Parliament by law, pay into the Insurance Fund such further
sums of money representing one-half of the sums payable by the
employer under clause (a¢) to meet all the expenses in connection
with the administration of the Insurance Scheme other than the

expenses towards the cost of any benefits prov1ded by or under that
scheme.

(5) The Insurance Fund shall vest in the Central Board and be

administered by it in such . manner as - may be specified in the
Insurance Scheme.

(6) The Insurance Scheme may provide for all or any of the
matters specified in Schedule IV, :

o (7) The Insurance Scheme may provide that any of its p‘rov1—
sions shall take effect either prospectively or retrospectively on such
dale as may be specified in this behalf in that Scheme.”.

22. In sub-section (1) of section 7 of the Employees Provident Funds
Act, for the words “amend or vary the Scheme or the Tamily Pension
Scheme, as the case may be”, the words “amend or vary, either pro-
spectively or retrospectively, the Scheme, the Family Pension Scheme or
the Insurance Scheme, as the case may be” shall be substituted.

23. In sub-section (1) of section TA of lhe Ewmvloyees' Provident
Funds Act, after the words “Family Pension Scheme”, the words “or the
Insurance Scheme” shal] be inserted.

24, Tn clause (@) of section 8 of the Employees’ Provident Funds

Act

oceurs, the words

(a) for the word “Scheme”, wherever it
s Seheme” ehall he substituted:

w‘mma or the Incorance

(b for the words “the Fund” the warde “ihe ¥und ar, ag the

case mayv be, the Insurance Fund” shall he subslituled.
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25. In section 8A of the Employees’ Provident Funds Act,—

(a) in sub-section (I), for the words and brackets “The amount
of contribution (that is to say the employer’s contribution as well
as the employee’s contribution)”, the words and brackets “The
amount of contribution (that is to say the employer’s contribution
as well as the employee’s contribution in pursuance of any Scheme
and the employer’'s contripution in pursuance of the Insurance
Scheme)” shall be substituted;

(b) in sub-section (2), after the words “employee’s contribution”,
the words “under any Scheme” shall be inserted.

26. In sub-section (3) of section 10 of the Employees’ Provident
Funds Act, atter the words “Family Pension Scheme”, the words “and
also in relation to any amount payable under the Insurance Scheme”
shall be inserted.

27. In sub-section (1) of section 11 of the Employees’ Provident Funds
Acl,—

{a) in clause (aj,—

(1) tor the word ‘Scheme”, in both the places where it
occurs, the words “Scheme or the Insurance Scheme” shall be
substituted;

(11) atter the words “the Fund”, the words “or, as the case
may be, the lnsurance Fund” shall be inserted;

(b) in clause (b), for the words “the provident fund”, in both
the places where they occur, the words “the provident fund or any
insurance fund” shall be substituted;

(c) the following Explanation shall be inserted at the end,
~hamely: —

‘Lxplanation.—In this sub-section and in section 17, “insurance
fund”’ means any fund established by an employer under any
scheme for providing benefits in the nature of life insurance to
- employees, whether linked to their deposits in provident fund or
not, without payment by the employees of any separate contri-
bution or premium in,that behalf.’.

#8. In section 12 of the hmployees’ Provident Funds Act,—
‘ (a) for the word “Scheme”, wherever it occurs, the ~words
“'Scheme or the Insurance Scheme” shall be substituted;
(b) for the words “the Fund”, the words ‘“the Fund or the
“Insurance Fund” shail be substituted,;
~ {¢) for the words “or provident fund”, the words “, provident
fund or life insurance” shall be substituted.

29. In section 13 of the Employees’ Provident Funds Act—

..(f@ in sub-section (i), for the words “or the Family Pension

Scheme”) the words ) the Family Pension Scheme or the Insurance
Scheme” shall Lo substituied; )

(b) In sub-soction ( wrne”, wherever 11
occurs, the words “hehene wo Sehome” shall he sulbe

~stituted,
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30. In section 14 of the Employees’ Provident Funds Act,—

(a) for the words “or the Family Pension Scheme”, wherever
they occur, the words ¢, the Family Pension Scheme or the Insurance
Scheme” shall be substituted;

(b) after sub-section (I4), the following sub-section shall be
inserted, namely:—

“(1B) An employer who contravenes, or makes default in
complying with, the provisions of section 6C, or clause (a) of
sub-section (34) of section 17 in so far as it relates to the pay-
ment of inspection charges, shall be punishable with imprison-
ment for a term which may extend to six months but which shall
not be less than one month and shall also be liable to fine which
may extend to two thousand rupees:

Provided that the court may, for any adequate and special
reasons to be recorded in the judgment, impose a sentence
of imprisonment for a lesser term or of fine only in lieu of
imprisonment.”.

31. In section 14A, section 14AA, section 14AC and section 17B of the
Employees’ Provident Funds Act, for the words “the Family Pension
Scheme”, wherever they occur, the words “the Family Pension Scheme or
the Insurance Scheme” shall be substituted.

32, In section 14B of the Employees’ Provident Funds Act,—

(a) for the words “or the Family Pension Fund”, the words
“ the Family Pension Fund or the Insurance Fund” shall be substi-
tuted;

(b) for thé words “any Scheme”, the words “any Scheme or
Insurance Scheme” shall be substituted.

33. In sub-section (1) of section 14C of the Employees’ Provident
Funds Act, for the words “or the Family Pension Fund”, the words
“, the Family Pension Fund or the Insurance Fund” shall be substituted.

34. In section 17 of the Employees’ Provident Funds Act,—

(a) after sub-section (2), the following sub-sections’shall be
. inserted, namely:—

“(24) The Central Government may, if requested so to do
by the employer, by notification in the Official Gazette, and sub-
ject to such conditions as may be specified in the notification,
exempt any establishment from the operation of all or any of
the provisions of the Insurance Scheme, if it is satisfied that the
employees of such establishment are, without making any
separate contribution or pavment of premium, in enjoyment of
benefits in the nature of life insurance, whether linked to their
deposits in provident fund or not, and such benefits are more
favourable to such employces than the benefits admissible under
the Tnarence Schemeoe.

{5y Without preiudice to the provisions of sub-section (24),
the Insurvance Scheme may provide for the ox

person or class of persons employed in any es

ion of any
ablishment and
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covered by that scheme from the operation of all or any of the
provisions thereof, if the benefits in the nature of life insurance
admissible to such person or class of persons are more favour-
able than the benefits provided under the Insurance Scheme.”;

(b) after sub-section (3), the following sub-section shall be in-
serted, namely: —

“(34) Where, in respect of any person or class of persons
employed in any establishment, an exemption is granted under
sub-section (24) or sub-seclion (2B) {rom the operation of all
or any of the provisions of the Insurance Scheme (whether such
exemption is granted to the establishment wherein such person
or class of persons is employed or to the person or class of per-
sons as such), the employer in relation to such establishment—

(@) shall, in relation to the benefits in the nature of life
insurance, to which any such person or class of persons is
“entitled, or any insurance fund, maintain; such accounts,
submit such returns, make such investments, provide for
such facilities for inspection and pay such inspection charg-
es, as the Central Government may direct;

(b) shall not, at any time after the exemption without
the leave of the Central Government, reduce the total quan-
tum of benefits in the nature of life insurance to which any
such person or class of persons was entitled immediately

* before the date of the exemption; and

(¢) shall, where any such person leaves his employ-
ment and obtains re-employment in any other establishment
to which this Act applies, transfer within such time as may

- be specified in this behalf by the Central Government, the
amount of accumulations to the credit of that person in the
insurance fund of the establishment left by him ‘to the

«. . - credit of that person’s account in the insurance fund of the.
 establishment in which he is re-employed or, as the case
may be, in the Deposit-linked Insurance Fund.”; '

(¢) in sub-seclion (4), after clause (b), the following clauses
; ';hall be inserted, namely:—

“ (c) in the case of an exemption granted under sub-section
(24), with any of the conditions imposed under that ‘sub-section
or with any of the provisions of subssection (34);

(d) in the case of an exemption granted under sub-section
(2B), with any of the provisions of suh-section (34).”;

i'(d) in 'sub-section (8),— :

(i) for the words, brackets and figure '01"» sub-section (2)",
the words, brackets, figures and letters * sub-section (2), sub-
section (ZA) or sub-section (2B)” shall be substituted;

(i) for the words “or he mm]l} pension fum

" . M 5 I N ,l—x«[ 1
arnily pension fun - the dnsurance fund

the words
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(i) after The words “Family Pension Scheme™, the words
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_ (iv) after the words “Family Pension Fund”, the words “or
the Insurance Fund” shall be inserted.

© 35, After section 17A of the Employees’ Provident Funds Act, the
following section shall be inserted, namely: — :

“17AA. The provisions of this Act shall have effect notwithstand-
ing anything inconsistent therewith contamed in the Life Insurance
Corporation Act, 1956.”

36. In section 18 of the Employees’ Provident Funds Act, the words
“or the Insurance Scheme” shall be inserted at the end.

37. In section 19 of the Employees Provident Funds Act, in the open-
1ng paragraph for the words “or the Family Pension Scheme”, the words

‘, the Family Pension Scheme or the Insurance Scheme” shall be sub-
stituted.

38. After Schedule III to the Employees’ Provident Funds Act, the
following Schedule shall be inserted, namely:—
“SCHEDULE IV
(See section 6C)

MATTERS TO BE PROVIDED FOR'IN THE EMPLOYEES' DEPOSIT-LINKED
INSURANCE SCHEME

1. The employees or class of employees who shall be covered by the

Insur ance Scheme.

2. 'Ihe manher in which the accounts of the Insurancé Fund shall be
kept and ‘the investment of moneys belonging to the Insurance Fund
subject to such pattern of investment as may be determined, by order,

‘by the Central Governmeént.,

3. The form in which an employee shall furnish partlculars about'
’hlmself and the members of his farmly whenever requlred

4. The nommatlon of a person to receive the 1nsurance amount due
to- the employee after his death and the cancellation or variation of such

" nomination.

5. The regislers and records to be maintained in respect of employees;
the form or design“of any identity card, token or disc for the purpose
of identifying any employee or his nominec or member of his family
eniitled to’ receive the insurance amount. '

G, The scales M imaurance amount which <hall not be less than the
e halance in the account of the emiployee concerned in the Fund

driany other provident fund during a-period of three years immediately
preceding his deathr o1 more than rupees ten thousand:

z
¢
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7. The minimum average balance to be maintained by an employee
in the Fund or any other provident fund to make him eligible for the
benefits under the scheme.

8. The manner in which. the amount due to the nominee or the
member of the family of the employee under the scheme is to be paid
including a provision that the amount shall not be paid otherwise than
in the form of a deposit in a savings bank account, in the name of such
nominee or member of family, in any corresponding new bank specified
in the First Schedule to the Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970.

9. Any other matter which is to be provided for in the Employees'
Deposit-linked Insurance Scheme or which may be necessary or proper
for the purpose of implementing that Scheme.”.

CHAPTER 1V
AMENDMENT OF THE WEALTH-TAX Act, 1957 ANp THE INcoME-TaX Act,
: 1961

'39. In the Wealth-tax Act, 1957, in sub-section (1) of section 5. after
clause (xviib), the following clause shall be inserted, namely:—

“(xvitba) any property held—
(a) by the Board of Trustees constltuted under the Coal
Mines Provident Fund and Miscellaneous Provisions Act, 1948,
.. .on behalf of the Deposit-linked - Insurance. Fund established
o under section 3G of that Act; or
o (b) by the Board of Trustees comstituted under ther Em-
ployees’ Provident Funds and Miscellaneous Provisions Act.
-1952, on behalf of the Deposit-linked Insurance Fund established
under section 6C of that Act;”.

40, In the Income-tax Act, 1961 ——
(a) in section 10, in clause (25), after sub- r-lause (w) “the fol-
lowing sub-clause shall be inserted, namely:—
“(v) any income received—
(a) by the Board of Trustees constltu’ced under the Coal
. " Mines Provident Fund and Miscellangous Provisions Act,
' 1948, on behalf of the Deposit-linked Insyrance Fund estab-
hshed under section 3G of that Act; or
" (b) by the Board of Trusteés ¢onstituted under the Em-
. ployees’ Provident Funds and Miscellaneous Provisions  Act,
1952, on behalf of the Deposit-linked Insyrance Fund estab-
lished under section 6C of that Act;”;

(b) in section 17, in clause (2), in sub-clause (v), after the words
“superannuation fund”, the words, figures and letters “or a Deposit-
linked Insurance Fund establlshed under section 3G of the Coal Mines
Provident Fund and Miscéllaneous Provisions Act, 1948 or, as the
case may be, section 6C -of the Employees™ Provident Funds and
Miscellaneous Provisions Act, 1952” shall be inserted.

43, (I) The Labour medent I‘und Laws (Amendment) Ordinance,
1976, is hereby repealed.

(2) Notwithstanding such repeal. anvthing done or any action taken
“under the Coal “’Tmm Provident Fund Act, the K mn,oyu\" Provident
Funds Act, the Wealthitax Act, 10307 and the Tneome-lax Act, 14871, ag
amended Ly the ()xmi ance sp ovepealed {(nelading any Sehome frameoed
or notification issned). shall be deemed o have been done or isken

under the corresponding provisions of the zmhodwo Act aforesaid as
amended by this Aet.
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